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'therefore.

Mr .2 Jl.Jain,
Mr.v .3 .Gurjar,

counsel forthie applicant
counse)l £or theé respondents

The le arn d\counsel for the agolicant

states that the raelisf claimed in the OA by

“the applicant has besn acoorded by the

reSponJent—J-f'ltmwnf. The qhnllhnnt,

J:e nt wilsh to press the

Original applicaticon. The 2.A. having

become infructucus is Aismissed with no

o
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MEMBER (J)




